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lgae{mongl 6lnodddo.laosqo aa,r,ortojl (oaoo6'|) stld' publish€d under the

authority of the Govemor.l

THE KERALA ANGANAWADI WORKERS' AND ANCANAWADI
HBLPBRS' WBLFARE FUND (AIVIENDMENT) BILL. 2019

'A
BILL

ao amend drc Kemla Angatawadi Wote6' and Angaaawadt Helpers' Weltare

Fund Acl 2016

.eean /e-WHERE s, it is expedieni to amcnd lhe Kenla Arganawadi

Worke$'and Anganawadi Helpers'W.lfarc Fund Act 2016 (10 of 2016) for the

purposes h€r€inailer apesringi

BE i( enacted in the Sev€ntieth Year of thc Republic of India as follows:-

1. Shotl title atd conmencenEnt.-<1) This Act rtuy b€ cdled ahe

Keiala Aryanawadi wolte$' and Angana*adi Hclpcrs' Wclfate Fund

(Amendrnent) Acl, 20lt

(2) h shall be decmed ro have corne into force on lhe l" day of

March, 2019.

2. Atn ndneat of sec,ion lOJn sub's€ction (t of s€ction I0 ofthc Kerala

Angsnawadi wortcers' and Anganawqdi Hclpcrs' wcuarc Fund Act, 2016 (10 of
2016) (hdEinaft r referred !o as the principal Act),-

(i) in clause (iv), for the wods "Dir€ctor, Social Juslice Depattrnent"

the words "Dir€ctor, Women and Child Development Depbrtmcd' shall be

substiurtcd:



(ii) in clause (vi), for lhe words "At officer of the Social Justice

Depanmcnt not below the rank of Additional DireotoC' the words "An officer of

the Womeo and Child Developmenl Departmenr nol below the rank of Assistan!

Directoi' shal bc substitured.

J. Amendment of sfflion t2.-ln sub-s€cdon (l) ot scclion 12 of the

principal Act, for the words "five yea.rs" the words "three years" shall be

substiluted.

4. Repeal atd savirg.-(l) The Kerala Anganawadi Workers' and

Anganawadi Hclpcrs'W€lfare Fund (Am€ndm€nt) Ordinancc, 2019 (26 of 2019)

is heicby repealed.

(2) Notwilhstanding such rcp€{l anything done or d€€m€d to have been

done or any action lakcn or deemed to havc bccn raken undcr the principal Acl as

amended by the said Ordinance, shall be deemed to bave been done or talen under

tlte prilcipal Act a6 amended by lhis Act.

STATEMEM OF OBJECTS AND REASONS

The Kerala AnEanawadi Workers' and Alganawadi Helpers' w€lfare Fund

Act, 2016 wa! pass€d by thc Kcrala trgislativc Assenbly in the year 2016. As a

pan of $e bifurcation of Social Justicc Dcpartment, the K€l'ala Anganawadi

workers' and Anganawadi Help€rc' Wclfare FuDd Board comes under the women

.nd Child Devclopment Department. By the formation of $e women and Child

Development Department, codsequential arneldments werc necessitatcd in the

Kerala Anganawadi workers' and Anganawadi Helpen' welfare Fund AcL 2016

(10 of 2016) lo inclode the officers of rhe said departnent in the Board.

2. Ceiain represenrations were received by the Covemment requesting !o

reduce thc existing 0enn of the Welfare Fund Board t'rom five years to three

years. In ac.ordance ll|ith that the Go\emment havc decided to rcduc€ the t€rm of
the Welfarc Fund Board from five years to thrc€ ye3rs,

3. As thc Legislative Ass€mbly of th€ Sl{le of Ken a wa-s not in s€ssion and

ihe said proposal had 10 be given effert immediarely, the Kerala Anganawadi

Workers' rd Anganawadi Help€rs'Welfare Fund (Amendmenl) Ordinance, 2019



was promulgat€d by the Govemor of Kerala on l" day of March, 2019 md the

same was published as Ordinancc No. 16 of 2019 in lhc Extraardioary Gazette

No.550 dat€d l" day of March, 2019.

4. Though a Bill !o rcplace the 6aid Ordinance by ar Act of lhe State

Irgistature was published a5 Bill No.l99, the ssme could Dol b€ introdrced in'

and passcd by fie frgislative Asscmbly of drc Stalr of Kerala during it!

session which comm€nccd on the 27d dry of May, 2019 and cnd€d on lhe 40 day

ofJuly,2019.

5. In order to kc€p alive lhe provisions of th€ said Ordrnancc, lhc Kemla

Anganawadt Workcrs' and An8anawcdi HelP€rs' welfare Fund (Amendm€nt)

Ordimnce, 2019 was pmmulgated by thc Gov€.nor of Kcrala on lhe 6u dav of

July, 2019 and thc same was published as Ordinsttcc No.26 of 2019 in the

Extraordinary Gaz€tte No.l50l dated 66 day of July, 2019.

6. The Bill intcndcd io replscc the Kerala Anganawadi wo*crs' and

Angamwadi Helpers w.lfate Fund (AmcndtnenD frinrnc., 2ol9 (26 of 2019)

by an Ac! of the Statc kgislature.

FTNANCIAL MEMORANDUM

The Bill, if enactcd and broughl inio opffation' would nol involve any

additional ereenditrre fiom lhe Cotrsolidatcd Fund of the Sta@.

K. K. SHAILAJA TEACHER.
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EXTRACT FROM THE RELEVANT PORTION OF THE KERALA

ANGANAWADI \YORKERS' AND ANGANAWADI HELPERS'

wErlARE RIND ACT, 2016 (10 OF 2016)

10 Coastihrton ol thc Board --].l\ The Govemmenl may, by notification,

with etrect ftom such date as may be sp€cifi€d therein, constitute a Board to be

called lhe " Kerala Anganawadi WorkeIs' and Anganawadi HelPors Welfare

Fund Boad" for lhe administrotion alld management of the Fund and lo

supervise and imphment connectcd activities

(2) *.

(3) The Board shall consist of mcmbcrs nominaled by the Govemment as

h€r€inafts provided, narnely:-

(i) A person npninatcd by th. Covemmenl. he shalt be Chairperson of
lhc Board;

(ii) Four mcmbcrs rlprtlenling Angsnawadi Vr'orkers' and Anganawadi

HelFrs';

(iii) An expert havint special knowledge in ihe matters rclating to

women and childrcn and having sufficicnt skill to deal *ith the matlefs;

(iv) Direclor, Social Justice Dcpanment;

(v) An ofiicer of the Social Justice Dcpartment not below the rank of

Additional Secretrryi

(vi) An officer of lhe Social Justice DePafinetrt not below the rank of

Addjtional Dir€ltor, he shau be ihc Chief Executive Officcr of the Board;

12. TaEn of offrce of nemlws of thc BoanHl\ The 
^on-official 

members

appoinr€d under clause.! (i), (ii) and (iii) of sub-s€crion (3) of sertion l0 shall hold

office for a p€riod of five yesrs from thc dlte of publication of the notification in

the Ga:!€tte constituting the Board:



Provided thst rhe Chairmar and non-official members of tbe Kemla

Anganawadi Workers' and Anganawadi Helpers' Welfare Fund Board constituted

as per G.O{R094/20IJSJD dated 7d March, 2013 of lhc Social Justice

D€panmcnt shall hotd office for a P€riod of lht€e years ftom the date of

commencement of lh€ Covemment Ordel or thc date of coming into forc€ of the

Board to be consiitured by lhc Covemmcnt under section l0 whichever is earlier'


